FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DEVI ENGINEERING AND
CONSTRUCTIONS PRIVATE LIMITED

1 | Name of corporate debtor M/s. DEVI ENGINEERING AND
CONSTRUCTIONS PRIVATE LIMITED
2 | Date of incorporation of corporate
debtor 16.12.2014
3 | Authority under which corporate
debtor is incorporated / registered [ROC - Vijayawada
4 | Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor U45209AP2014PTC095847
5 | Address of the registered office Plot no.20, S.No.139/1, IVY Grand,
and principal office (if any) of Flat no.G- 1, Ground Floor, Narsannanagar,
corporate debtor Suryaraopeta, NA, Kakinada, Andhra
Pradesh, India — 533003
6 | Insolvency commencement date in |07.07.2025
respect of corporate debtor
7 | Estimated date of closure of
insolvency resolution process 03.01.2026
8 | Name and registration number of
the insolvency professional acting |Malireddy Ramana ReddyIBBI/IPA-
as interim resolution professional [003/IP-N-00308/2020-2021/13452
9 | Address and e-mail of the interim |Flat No 202, H.No 8-3-191/155 (16/
resolution professional, as A)Sai Saurabh Residency, Vengal Rao
registered with the Board Nagar, Hyderabad -500038, Telangana
Email: ramanareddycsrp@gmail.com
10| Address and e-mail to be used for [Malireddy Ramana Reddy
correspondence with the interim Flat No.403, Nirmal Tower, Dwarakapuri
resolution professional Colony, Beside Sai Baba Temple,
Punjagutta, Hyderabad-500082.
deviengineeringcir, mail.com
ramanareddycsrp@gmail.com
11| Last date for submission of claims [21.07.2025
12|Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the - NA-
interim resolution professional
13| Names of Insolvency Professionals|1.
identified to act as Authorised 2. - NA-
Representative of creditors in a 3.
class (Three names for each class)
14| (a) Relevant Forms and https://ibbi.gov.in//len/home/downloads
(b) Details of authorized deviengineeringcir mail.com
representatives are available at: ramanareddycsrp@gmail.com

Notice is hereby given that the National Company Law Tribunal has ordered
the commencement of a corporate insolvency resolution process of the M/
s. Devi Engineering and Constructions Private Limited, on 07.07.2025
The creditors of M/s. Devi Engineering and Constructions Private Limited,
are hereby called upon to submit their claims with proof on or before
21.07.2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in person,
by post or by electronic means.

Submission of false or misleading proofs of claim shall attract
penalties.

Date :15.07.2025
Place : Hyderabad

(MALIREDDY RAMANA REDDY)
Interim Resolution Professional
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DEVI ENGINEERING AND
CONSTRUCTIONS PRIVATE LIMITED

ASSET RECOVERY BRANCH

@ Union Bank|  4749/3RT, | F loor,Main Road,
s snmiasss | S.R.Nagar, Hyderabad-500038

NOTICE TO THE BORROWER INFORMING ABOUT SALE (30DAYS NOTICE)
Rule 6 (2)/8 (6) Of Security Interest (Enforcement) Rules 2002
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M/s. DEVI ENGINEERING AND
CONSTRUCTIONS PRIVATE LIMITED

1 | Name of corporate debtor

21 Date of incorporation of corporate
debtor

3 | Authority under which corporate
debtor is incorporated / registered

4| Corporate Identity No. / Limited
Liability Identification No. of

| corporate debtor

5 | Address of the registered office
and principal office (if any) of
corporate debtor

16.12.2014

_ROC - Vijayawada

U45209AP2014PTC095847

Plot no.20, S.No.139/1, IVY Grand,
Flat no.G- 1, Ground Floor, Narsannanagar,
Suryaraopeta, NA, Kakinada, Andhra
Pradesh, India — 533003

6 | Insolvency commencement date in |07.07.2025
| respect of corporate debtor
7 | Estimated date of closure of
insolvency resolution process 03.01.2026

8 | Name and registration number of
the insolvency professional acting
as interim resolution professional

9 | Address and e-mail of the interim
resolution professional, as
registered with the Board

Malireddy Ramana ReddyIBBI/IPA-
003/IP-N-00308/2020-2021/13452
Flat No 202, H.No 8-3-191/155 (16/
A)Sai Saurabh Residency, Vengal Rao
Nagar, Hyderabad -500038, Telangana
Email: ramanareddycsrp@gmail.com
Malireddy Ramana Reddy

Flat No.403, Nirmal Tower, Dwarakapuri
Colony, Beside Sai Baba Temple,
Punjagutta, Hyderabad-500082.
deviengineeringcir mail.com
ramanareddycsrp@gmail.com
21.07.2025

10| Address and e-mail to be used for
correspondence with the interim

resolution professional

11| Last date for submission of claims
12|Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
Names of Insolvency Professionals
identified to act as Authorised 2.
Representative of creditors in a 3.
class (Three names for each class)
(a) Relevant Forms and

(b) Details of authorized

| representatives are available at:

- NA-

13|

—_

- NA-

https://ibbi.gov.in//len/home/downloads
deviengineeringcirp@gmail.com

ramanareddycsrp@gmail.com

=

Notice is hereby given that the National Company Law Tribunal has ordered
the commencement of a corporate insolvency resolution process of the M/
s. Devi Engineering and Constructions Private Limited, on 07.07.2025
The creditors of M/s. Devi Engineering and Constructions Private Limited,
are hereby called upon to submit their claims with proof on or before
21.07.2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in person,
by post or by electronic means.

Submission of false or misleading proofs of claim shall attract
penalties.

Date :15.07.2025
Place : Hyderabad

(MALIREDDY RAMANA REDDY)
Interim Resolution Professional

B orrower/ Mortgagor: 1.M/s.B alaji MilkF ood Privatel td,HIG-72, Phase Ill, KPHB
Colony Near Venkateswara Temple Opp water Tank, Kukatpally,Hyderabad -500072.
G uarantors -cum-Mortgagor:1.Mr. MoturuP andurangaR ao,Flat No 1-B, Challa
Sri Pushpa Doyaen Dacha, Plot No. 68 HNo 8-3-1039, Srinagar Colony Hyderabad-500 073.
2.Mr. Moturu C handra S ekhar Rao,Flat No 101 Srinidhi Apartments SBH Colony,
Road No 1 Srinagar Colony.,Hyderabad - 500073. 6 uarantor :1.Mr. 6 opi S rinivas
A nnath C hintamaneni,Villa No 44 \Whisper Valley, Shaikpet Darga,Hyderabad-500 008.
2.Mr. C hintamaneni R ao L akshmana, 1-52, Medirraopalem Denduluru, West Godavari
District - 534432. 3.Mr. 6 adde$ eshagiri, D No. 59A- 15 -26, Patamata Old Postal
Colony Vijaywada Krishna District - 520010. 4.Mrs.M.S waroopaR ani, Flat No. 1 - B,
Challa Sri Pushpa Doyen Dacha, Plot No. 68 H No 8-3-1039, Srinagar Colony, Hyderabad
-500073. 5.Mr. Surapaneni U enkata Poorna Kutumba Naga J anardhana R ao,
40-26-5, Sri Ram Nagar, Vijaywada-520010

Sir/Madam,

Sub - Sale of property belonging to M/s.B alaji Milk F ood Privatel td for realization
of amount due to Bank under the Securitization And Reconstruction Of Financial Assets
And Enforcement Of Security Interest Act, 2002.

Union B ank of India, Asset Recovery Branch, Hyderabad ( account has been
transferred from e-C orporation Bank, BANJARA HILLS, HYDERABAD ) the secured
creditor, being caused a demand notice dated 15-02-2018issued by Authorised Officer
under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002, calling upon you to pay the dues within the
time stipulated therein. Since you failed to comply the said notice within the period
stipulated, the Authorised Officer, has taken possession of the immovable secured
assets under Section 13(4) of the Act read with Rule 8 of Security Interest (Enforcement)
Rules, 2002 on 11-05-2018

Even after taking possession of the secured asset, you have not paid the amount due
to bank. As such, it has become necessary to sell the below mentioned property by
holding public e-auction after 30 days from the date of receipt of this notice through
online mode. The date and time of e-auction along with the Reserve Price of the
property and the details of the service provider, in which the e-auction to be conducted,
shallbe informed to you separately.

The Outstanding liability in your loan accounts are Rs. 7,24,41,249.74(R upees S even
Crore Twenty F our lakhs F orty 0 ne Thousand Two Hundred F orty Nine and
P aiseS eventy F our only) as on 30-06-2025 ( includes Running ledger amount,
interest, costs, charges and expenses incurred by bank)

Therefore, if you pay the amount due to the bank along with subsequent interest, costs,
charges and expenses incurred by bank before the date of publication of sale notice,
no further action shall be taken for sale of the property and you can redeem your
property as stipulated in sec. 13 (8) of the Act.

SCHEDULE OF PROPERTY: Allthat piece and parcel of land bearing Plot no.64 of (
of T.P. 64/61 )in the layout of N.G.G.Q.’s Society measuring 444.44 Sq. Yds or 371.605
sq. Mts. covered by Sy.No.169 together with R.C.C. slabbed house bearing D. No.
49-36-16/1, Assessment No0.52428( Division No.30) situated at Akkayapalem in
Allipuram ward in the Registration sub-district of Dwarakanagar in the Registration
District of Vishakapatnam belongs to Moturu PANDURANG A RAO having following
boundaries as per Sale deed 1165/1995,dated 27-11-1995 : EAST: 30 Ft. road,
SOUTH: Plot No. 65 with house of B.BABU RAO,WEST: PLOT No. 77 WITH HOUSE
OF B N Patnaiak, NORTH: Plot No 63 with house of K NARAYANA RAO

Whereas, the undersigned being the authorized officer of Aptus Value Housing Finance India Limited under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act,2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of the SecurityInterest (Enforcement) Rules, 2002 issued demand notice calling upon thebor-

Aptus Value Housing Finance India Limited

8B, Doshi Towers, 205, Poonamalle High Road, Kilpauk, Chennai-600 010.Telephone: 044-4565 0003
Possession Notice Appendix IV ( Under Rule8 (1) of Security Interest (Enforcement) Rules, 2002)

rowers to repay the amount mentioned in the notice beingwithin60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and thepublic in general that the undersigned has taken “Symbolic Possession” of the property

describedherein below in exercise of the powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rule.

Borrower/s/ . Date and
Sl. Alé::unnt Co-borrower/s Description of the M dp i D,\T::?cr;d Possession Type of
No. o & Guarantors escription of the Mortgaged Properties Date Outstanding Possession
. Name Amount (Rs.) Taken
1.| AAT- | 1.Mr. Kanuma A[I t.h.at part and parcel of the property situated at Anantapur Registration District -Singanamala Sub 18-02-2025 Rs. 6,83,903/- (Rupees
PURO01 Naveen, Division -Bukkarayasamudram Mandal -K.K Agraharam Grama Polam and Grama Panchayat Area Six Lakhs Eighty Three | 10-07-2025
50688 | 2.Mr.Kanuma | -Ward No:01 - Assessment No:39 -Door No:1-309, - Survey No:500-1, - 149.33 Sq.Yds -Being sur- Thousand Nine Symbolic
Narasaiah and | rounded by is being bounded by:- of land and building and all other appurtenances attached to the Hundred Three Only) | Possession
3.Mr. Kanuma | said property. Boundaries: North By: House Of K.Yangamuni South By: House Of K.Mohan as on 23.06.2025
Harikrishna | East By: House Of Madhusudhan West By: Road.
2. | AAT- |1.Mrs. Rudhrapu| All that part and parcel of the property situated at Anantapuram Revenue Division, Singanamala 91--03-2025 Rs.7,12,234/-
PUR01| Sulochana, | syp Division, Bukkarayasamudram Mandal, Konda krinda Agraharam Grama Polam, Konda krinda (Rupees Seven 10-07-2025
58845 | 2.MrRudrapu | pgranaram Panchayath, Anantapuram District - Survey No.768, Assessment No.369, Total Extent Lakhs Twelve S;/ml;olic
Re%l:enlvasa of 484 Sq. Yds -Being surrounded by is being bounded by:- of land and building and all other appur- Thousanq Two Possession
yand 3.Mr. ) . Hundred Thirty Four
Rudrapu Dharma tenances attached to the said property. Boundaries: North By: Road South By: Land of Eswar Only)
TejaReddy | Reddy East By: Executant Own Land West By: Land of R.Venkatarami Reddy as on 23.06.2025

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of Aptus Value|
Housing Finance India Limited The borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

Place: ANANTAPURAM

Sd/- Authorised Officer

Aptus Value Housing Finance India Limited|

Whereas, the undersigned being the authorized officer of Aptus Value Housing Finance India Limited under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act,2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of the Securitylnterest (Enforcement) Rules, 2002 issued demand notice calling upon thebor-

Aptus Value Housing Finance India Limited

8B, Doshi Towers, 205, Poonamalle High Road, Kilpauk, Chennai-600 010.Telephone: 044-4565 0003
Possession Notice Appendix IV ( Under Rule8 (1) of Security Interest (Enforcement) Rules, 2002)

rowers to repay the amount mentioned in the notice beingwithin60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and thepublic in general that the undersigned has taken “Symbolic Possession” of the property

describedherein below in exercise of the powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rule.

Date : 07.07.2025 Sd/-Authorised Officer
Place: Hyderabad UNION BANK OF INDIA

Registered Office:19-A Dhuleshwar Garden,
Jaipur, Rajasthan, India, 302001.
www.aubank.in
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LOAN AGAINST GOLD - AUCTION NOTICE ON “AS IS WHERE 15" BASIS
The below mentloned bormower's have been lssued nolices to pay thelr oulstanding
amouwnls towards the [oan against gold facllities availed from AL Small Finance Bank
Limited {"Bank’l. Since the borrower's haatheve failed fo repay hisitheir dues, we am
constrained {0 condwct an auction of pledged gold #demslarticles on 21 JULY 2025
batwean 11:00 AM — 300 PM (Time) at betow mentioned branches acconding to the
mode specified therein. In the case of deceased borrowers, all conditions will be
applicable o lagal hairs. Please node thal in the avant of Rileee of the abow auction, the
Bank resaiieds ik fghl b conduct another aeclion withoul et infindalion

Registered Office:19-A Dhuleshwar Garden,
Jaipur, Rajasthan, India, 302001.
wwnw. aubank.in

AL
SMALL
FINANCE
BaMK

LOAN AGAINST GOLD - AUCTION NOTICE OM “AS 15 WHERE I5" BASIS

The below menticned borrowen's have bsen issusd nolices o pay their autstanding
amouenls fowards the [oan against gold Tacilities availed rom AL Smal Finanoe Bank
Limited ["Bank®), Since the bormowen’s hasthave failed to repay hisfhelr dues, we ara
conatrained 1o condwct an Guction of pledged gold demsfartickes on 21 JULY 2025
batween 11:00 AM — 3:00 PM (Time) a1 befow mentioned branches accosding ko the
mochs specified thargin, |In the case of deceasad bormowars, all condidions will ba
Applicable 1o legal heirs. Please mole (had o e esant of Taders of the above auclion, the
biank reserves it right b conduct another suction without peeor intimation,

Borrower/s
Joan | ¥/ Demand Possession qrate anfd
Account| Co-borrower/s Description of the Mortgaged Properties Notice i ype o
No. No. | & Guarantors pt gag perti Date Outstanding Possession
' Name Amount (Rs.) Taken
1. | APILO1 1.Mrs. A All that part and parcel of the property situated at Sri Balaji -Tirupati District,Pakala Sub District, Pulicharla 18-02—2025 Rs.14,41,783/- (Rupees
12450 | Rathnamma, | Mandal, Nannurivaripalli Grama Panchayat, Mangalampeta Gramam Eguvabesthapalli (Grama- | """ Fourteen Lakhs Forty
2 Mr.A Kantam)Nadimpalli in vacant land Sy.No214/3., admeasuring an extent of 177.77and 155.55 sq.yrds of One Thousand Seven
Muneendra total extant of 333.32 sg.yrds house site, in which an extent of 1609and 1400 sq.ft of total 3000. sq.ft RCC Hundred Eighty Three
and 3.Mr. Syed roofed constructed building with all accessories and all easement rights appurtenant thereto being bound- Only) as on 23.06.2025 | 11-07-2025
T ed by. / Boundaries: North: House belongs to E.Munikrishnaiah, South: C.C.Road East: C.C.Road West: Symbolic
Basha Nee jaga, Measurements: East to West both sides:35 ft North to South both Sides: 40ft with in these Possession
boundaries an extent of 155.55 sq.yrds of vacant site, in which an extent of 1400sq.ft of In which an total
extant of 1400+1600=3000 sq.ft RCC roofed under constructed building with all accessories and all ease-
ment rights appurtenant thereto being bounded by. is being bounded by:- of land and building and all other
appurtenances attached to the said property. Boundaries: North By: Nenu Nilupukunna Jaga South By:
Rajaveedhi East By: Nenu Nilupukunna Jaga West By: B.V.Reddy Thota
9. |AMPLL | 1.Mr. K Babajan, | All that part and parcel of the property situated at Chittoor Dist.Z.P.P.Punganur Sub Division , 91--03—2025 Rs. 8,74,417/- (Rupees
E01379| 2.Mrs. Salmataj | Ramasamudram Mandal and M.P.PMoogavadi Grama Panchayat and Group,M.Gollapalli | <"~ Eight Lakhs Seventy 10-07-2025
75 Kand 3.Mr. | Gramam of Survy No20.8  admeasuring an extant of 180.44 sq.yrds of house site , in which Four Thousand Four S-ml-)olic
S.Chan Basha | an extant 1623.96 sq.fts of under construction building with all accessories and all easement Hundred Seventeen Po)slsession

rights appurtenant thereto being bounded by. is being bounded by:- of land and building and all
other appurtenances attached to the said property. Boundaries: North By: House belongs to
D.Venkateswarlu South By: My Own vacant Site East By: vacant site of R.Venkataramana and
R.Subbi Reddy West By: Bandi Bata(Raja veedhi)

Only) as on 23.06.2025

The borrowers in particular an

d the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of Aptus Value
Housing Finance India Limited The borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

Place: CHITTOOR

Sd/- Authorised Officer
Aptus Value Housing Finance India Limited

E-Auction Branch Details (E-auction will be conducted by using Wehlink -
https:figokd.samil.in)

E-Auction Branch Detaile (E-aucticn will be conduciad by using Weblink -
https igold. samil.in)

ADDANKI - ZS6600003T1221 | ALLAGADDA - Z5660000269459 2566000031207 |
ANARAPALLE - 2566000224195 ISE60000299652 | ATMAKUR - 4660002420253 |
BHAVANIPURAM-VIIAYAWADA - IEE60000153817 | CHIRALA - 4660002265534 |
CHITTOOR - CB ROAD - IS6E00001SGE5S 2506000025084 256E00002T506T | DARSI -
SEGO00DI09305 J4GE00022HG001 2H6E0000265626 | DEVARAPALLI - 25EG00000300TS |
GANNAVARAM - 2466000223531 286600003T18586 | GIDDALUR - 2456000227280
LHEEO00030854T | GUDIVADA - 5660000255755 24G60002658TE16 | GUNTUR -
2EGE0000369111 | JANGAREDDIGUDEM - 66000226541 Z5G6G0000310903
HABEO002EBEZ1TD | KADAPA - 25660000264528 28E60000381827 | KAKINADA -
JEEGODOOITIOET | KALYANDURG - 2486000275404 | KURNOOL - 246600025808535 |
MADANAPALLl -CTM ROAD - ZBA60000220271 | MURALI NAGAR-VISAKHAPATHNAM -
JAGGHO002 252708 24GE00026TE542 | MANDIGAMA - Z46E0002TZ00473 25E6000029T0DE6S |
HANDYALA - ZEE60000363232 2466000233089 THEG00D0THITES 2660000294681 |
NARASANNAPETA - 24060002686061 25660000331467 2460000738144 | PALAKOLLY -
2AER0M2H4555 | PEDDAPLIRAM - 2486000X240030 250600002350816 2506000036392 |
PIDUGURALLA - 24080002 2TIREE JSEE000035292S | RAJAMPET - 246G0022T2TE0
24E680002257E49 | RAJANAGARAM - 25680000183840 25660000323658 |
RAMANAYYAPETA-KAKINADA - 24880002743214 248680002264765 256680000381477
25E00000223806 | TADPATRI - Z56G0000332461 ZS6600003059195 | TANUKU -
2468000227516 | TIRUPATI - RC RDAD - 256600003 26443 | TIRUVURL - 2566000022549 |
TUN| - Z4660002262499 2566000031697 2466000247426 | VLJAYAWADA BRAMCH -
2EEE000034TATY 25EE00002R0E5T Z46ECMIZE5E2TIE 2566000265096 Z5EE0O2TTI94
25E600003560875 256800M00353731 | VIBAKHAPATHAM - 24660002003558 246600024 54638
2568000005971 | YEMMIGAMUR - 24660002248140 |

ACHAMPET - 256G0000344108 2466000227982T | ARMOOR - Z4686000228T552
460002617813 | BANSWADA - 256600002 32489 24880002274416 | EHUPALPALLY -
FA0R0002244584 2660000369231 | CHITYALA - 25660000035600 | CHOUTUPPAL -
2REE00003298TT | GHANPUR - 2466000227 5244 | HANAMKOMNDA - WARANGAL -
2466000223462 2466000224 3685 F4EE00027 37036 2566000020302 2 I5660000331823
2560000373603 259660000306611 | HUZURABAD - 24660002480918 25660000326233
2466000223521 25660000245365 25660000276105 24660002291474 | JAGTIAL -
24660001653031 24660002790754 25060000280657 | JANGAON - 24660002408506
2660002678836 | JOGIPET - 24660002273408 4660002260033 | KAMAREDDY -
4660000846045 ZAG60002TE992T | KHAMMAM - 25660000321192 |
HKONDAMALLEPALLI - 24660002248736 | KORUTLA - Z4680002272110
Z4GG0002IBETTT 246E0002225550 | MAHABUBABAD - Z5660000310183
25800000379612 2466000 22PE254 J4060002TATSET2 256E00002T2TED 246000027 41498
ZR0E0000267 TS ZS6E00003G50EE 24660002498634 2466000225E157 | MANTHAMNI -
2560000379392 2466000 2ZE6464 ZARE000228T042 246600027 35160 Z56600M003806E2
| MEHEOOBMAGAR - Z4E60002311398 | MIRIYALGUDA - 25660000Z66E0S5
25660000287105 | MOTHEUR - 2566000001575 25660000428961 25660000197084
23660000428451 Z24660001509644 | NAGARKURMNOOL - 25660000367 755
25660000376TET | NARAYAMNAPET - 24660002256127 2566000019476%5 |
NARAYANKHED - 2466000223084 25660000261 355 | NARSAMPET - 25660000314895
ZABEO0NIZE056 2566000028795 Z4660002223024 | PARKAL - Z466000ZZ5T829
25E60000329339 256600004 34485 2RC00000234427 2566000032270 5660000006425
5660000316452 25660000004553 T4660002228492 256600003TH1I2 256600003661 26
| PEDDAPALLE - 25660000252771 | RAMAYAMPET - 24660002200024 | SATHUPALLI -
2400000227857 ZEE00000345176 | SHADNAGAR - 246800024 23257 24060002733674 |
SURYAPET - 2466000160738 25660000313817 246600025E3TES | VEMULAWADA, -
ZREE0000262642 246600024558 13 ZHE00MI03IZE4TS 246600022EER60 2466000226640
| ViKARABAD - 24660002 252888 | WARANGAL - HANAMKONDA - 2566000002204 |
YADADRI-BHOMNGIR - 2866000 22T 5024 |

r

s

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a
Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation And
Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 (“said Act”) and in exercise of powers conferred under Section13
(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon
the following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the amounts mentioned against their respective names together with
interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of of the said Notice/s, incidental expenses,

HDFC BANK

HDFC BANK LIMITED

Mumbai -400013. CIN: L65920MH1994PLC080618, Website: www.hdfcbank.com

POSSESSION NOTICE

costs, charges etc till the date of payment and / or realisation.

Branch Address: 1st Floor, Sri Hari Towers, #59A-1-5/1, Beside Maris Stella College, Vijayawada-520008.
Ph.No. 0866-2429130. Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West),

Mote: The aucfion is subject to- caraim ferms and conditions mentioned In the bid form,

wihich is made availabbe before the commencemsent of aucton. -
Mamnager
Al Small Fimance Bank Limited

Mote: The auction is-subject o cartaim ferme and conditions mentioned in the bid form,

wbie s sk availabie bafore the commancerment al auchio, S

Mansger
ALl Small Finance Bank Limited

Bank Ltd.

Your Family Rank. Across [ndia

ﬁ Karnataka

Phone: 040 23755686,23745686
E-Mail: hyd.arm@ktkbank.com
Website: www.karnatakabank.com
CIN: L85110KA1924PLC001128

POSSESSION NOTICE

Branch: Asset Recovery Management Branch,
Plot No.50 1* Floor, Srinagar Colony, Road
No.3, Banjara Hills, Hyderabad 500 073,
Telangana State.

(For Immovable Property)

Whereas, the Authorised Officer of KARNATAKA BANK LIMITED, under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 and in
exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Act, 2002 issued a demand notice under section 13(2) of the said act dated
24.02.2025 calling upon the borrowers /mortgagors /co-obligants /guarantors (1) M/s. Power
Technologies, Represented by its partners, a). Mr. K Lakshmi Narayana and b). Mrs. Ketha
Satya Venkata Lakshmi, (2) Mr. K Lakshmi Narayana, S/o. Nageswara Rao and (3) Smt.
Ketha Satya Venkata Lakshmi, W/o Lakshminarayana Ketha, all are addressed at Flat No.
202, Nakshita Heights Apartment, Desapatrunipalem, Visakhapatnam — 530021 to repay an
aggregate amount mentioned in the notice being Rs.65,25,918.67/- (Rupees sixty five lakh
twenty five thousand nine hundred eighteen and sixty seven paise only) under

NATURE & BALANCE Rate Of Interest| INTEREST INTEREST
ACCOUNT No. OUTSTANDING (Rs.)| (Compounded |CALCULATED UPTO TO BE ADDED FROM
monthly)
PSOD Alc. 65,25,918.67| 12.14% | 31.01.2025 01.02.2025
7927000601013001
TOTAL 65,25,918.67

within 60 days from the date of receipt of the said notice.
The borrower, mortgagors and the co-obligants/guarantors having failed to repay the
amount, notice is hereby given to the borrower, mortgagors, co-obligants/guarantors and the
public in general that the undersigned has taken the possession of the property described
herein below in exercise of powers conferred on him under Section 13 (4) of the said Act read
with Rule 8 & 9 of the said Rules on this 15th day of July 2025.
The borrower, the mortgagors and the co-obligants/guarantors in particular and the public in
general are hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of Karnataka Bank Limited, Visakhapatnam Main Branch for an
aggregate amount of Rs.69,64,748.67 (Rupees sixty nine lakh sixty four thousand seven
hundred forty eight andsixty seven Paise only) under PSOD A/c No. 7927000601013001
with interestfrom 01.07.2025 plus costs.
(The borrower’s attention is invited to the provisions of Sub-section (8) of Section 13 of the
Act, inrespect of time available to redeem the secured asset).
Description of the Inmovable Property
SCHEDULE - A:All that part and parcel of residential apartment bearing Flat No. 202,
measuring 1090 Sq. Ft (SBA),1st Floor, “Nakshitha Heights” Sita Mahalakshmi Nagar
Layout, along with UDS of 52 Sq. Yds Desapatrunipalem, Parawada Mandal, Vishaka
patnam. The property belongs to Smt. Ketha Satya Venkata Lakshmi. The boundaries of the
property were as follows: (As per Sale Deed): East: 30 Feet wide Road, West: Plot No. : 46,
North: Plot sold by Amarapini Joginaidu & others and South:30 Feet wide Road and for the
Flat East: Set back open space, South: Set back open space, West:Lift and set back open
space and North: Common corridor
Location: Latitude & Longitude: 17.637026 & 83.114791.
SCHEDULE - B:All that part and parcel of residential vacant land admeasuring 183.33 Sq.
yards (153.99 Sq. Mts) situated at plot No. 25 MK — Estates — Neem Avenue layout,
Nagavaram village & Panchayat, Munagapaka Mandalam, Vishakhapatnam. The property
belongs to Smt. Ketha Satya Venkata Lakshmi & Mr. K Lakshmi Narayana. The property is
bounded by, East: Plot No. 22 (33’), West: 40'/122 meters wide layout road(33’), North: Plot
No. 24 (50’) and South: Plot No. 26 (50°).
Location: Latitude & Longitude: 17.593987 (N) & 83.028423 (E).

Place: Vishakapatnam Sd/-Chief Manager/Authorised officer
Date:15-07-2025 Karnataka Bank Limited.

o e

Form Mo. 14
[See Regulation 33(2))
By Regd. A'D, Dasti falling which by Publication

OFFICE OF THE RECOVERY OFFICER-I/ll
DEBTS RECOVERY TRIBUNALHYDERABAD (DRT2)

151 Floor, Triveni Complex Ablds, Hyderabad-500001

(Motice under sections 25 to 28 of the Recovery of Debis & Bankruptcy
Act, 1983 and Rule 2 of Second Schadule to the Income Tax Act, 1961)

RC/248/2025 04-07-2025
Indusind Bank Limited
Versus

M/s. Royal Engineers & Others
To

(CD 1) M's. Roval Engineers,

Rep by its Proprietor Devi Reddy Chandra Sekhar Reddy, H. No
2-1-8-133/Nr, Saraswathi Nagar Colony, Nagole Road, Uppal,
Medchal-Malkajgin, Hyderabad, Telanganana-500039,

Davi Reddy Chandra Sekhar Reddy, S/oDeviraddy
Venkateshwar Reddy, # 9/4, Baha Sahara States, Mansoorabad
Hyderabad, Telangana-500016

Devi Reddy Poomima, Wia. D. Chandra Sekhar Reddy,

# 94 Baha Sahara States, Mansoorabad, Hyderabad,
Tedangana-500016

Venkateshwar Heddy Devireddy, o/o. D, Guruva FlErddL.
Villa No. 260, Indu Aranya, Indu Haritha, Bandlaguda, Nagole,
MNear Bus Depot, Hayatnagar, Bandlaguda, Hyderabad
Telangana-500016

Devi Reddy Krishna Reddy, S/0, D. Venkateshwara Reddy

Villa No. 260, Indu Aranya, Indu Haritha, Bandlaguda, Nagole,
MNear Bus Depot, Hayatnagar, Bandlaguda, Hyderabad
Telangana-500016.

This i 1o notity that as par the Recovery Carlilicale issued in pursuance
of orders passed by the Presiding Ofticer, Dabts Recovery Tribunal
Hyderabad (DRT 2) in OA/GB0/2023 an amount of Rs. 30194599.95
(Rupees Three Crore One Lakh Ninety Four Thousand Five Hundred
Ninety Nine and Paise Ninety Five Only) along with pendenialite and
future interast @ 9.20% Simpla Interest Yearly w.e.f. 17-07-2023 till
realzation and costs of Rs. 2100058/-{Rupees Two Lakhs Ten Thousand
Five Only) less an amount of Rs. 2,77, 22,000/- (Rupees Two Crore
Seventy Seven Lakhs Twenly Two Thousand Only) recoverad, has
becoma due against you (Jointly and severally/Fully/Limited)

2. You are hereby direcled lo pay the above sum within 15 days of the
recepls of the notice, fafing which the recovery shall ba made in accordance
with the Recovery of Debts Dua to Banks and Financial Institutions Act,
1993 and Hules there under,

4. You are hereby ordered to declare on'an alfidavil the particulars of yours
assals on or bafora the next date of hearing

4. You are hereby ordered lo appear belore the undersinged on
01-08-2025 al 10.30 a.m. for further proceedings

5. Inaddibon to the sum aforesaid, you will be liable (o pay

(@) Such interest as 15 payabla far the panod commencing immediately
after this notice of the cerificata’ execution proceadings.

(b Al costs, charges and eopanses incurred in respect of the sarnice of ths nobca
and warranis and other processes and all olhar proceadings aken Ior recovenng
the amouni Dus

Given under my hand and the seal of the Tribunal, on this date

Oh-0F 08D RECOVERY OFFICER
DEBTS RECOVERY TRIBUNAL HYDERABAD (DRT 2)

(CD 2]

(CD 3)

(CD 4)

(CD 5)

Name of Borrower (s) / : Date of e i
Sl. : Outstandin Date of h Description of Immovable Property (lies) /
No | Legal Heirs(s) and Dues J Demand Notice | Possession P Secured Asset(s)p y (les)
egal Representative(s) Notice
Mr. SuryadevaraVenkata | Rs.37,76,396/- All that the R.C.C roofed building together with appurtenant
1 Naveen Kumar (Rupees Thirty|  20-Aug-2024 | 10-July-2025. ||and admeasuring 126-66 Sq.yds or 105.90 Sq.mirs bearing
(Borrower) Seven Lakhs (Symbolic | plot no.68, near to door no.8- 34/2, D.no.336/A4, 336/A5 of
Seventy Six Possession) | Angalakuduru Village, Angalakuduru Gramapanchayath area,
Mrs. Suryadevara Lalitha ThrTeh:LI-Jlsu%r:jdr ed Tenali Mandal, Tenali west Sub-District, Tenali R.D, Guntur
(Co-Borrower) and Ninety six District being bounded by the following boundaries : East: 21
o only) feet wide bazar - 30-0 feet, South: Plot n0.69 belongs to
M/s.UshaRaniKiranaAnd | due as on Yemmineni Udaya Bhaskar — 38-0 feet, West: Plot no.75
General Stores 31-May- belongs to Lam Kurengeswara rao - 30-0 feet, North: Plot
(Co-Borrower) 2024 no.67 belongs to Shaik Ibrahim — 38- 0 feet.
Mr. KolliparaSriharsha | Rs.30,44,124.58/- 14-July-2025. All that part and parcel of Flat no. SF- 1 in the lind - Floor with
2 (Borrower) (Rupees Thirty]  o4_Feb-2025 (Symbolic | Built up area admeasuring 1100Sq.ft together with Undivided
& Lakh Forty four Possession) |share of land admeasuring 54 Sq.yds of out of total appurte-
Mrs.chopparapu Venkata HTh%Usznd one nant land admeasuring 260.55 Sq.yds in the apartment build-
(Co_sé‘cl)'gfwer) ‘fg‘urr%u;‘gggty ing called “ANANDANILAYAM', Plot no.5, Sy.no.105/4, W- B-
and fifty eight 16-0, near to House no.16-25, Tadigadapa Donak Road,
paisa only) Neelam Sanjeeva Reddy Lane, Yenamalakuduru, Penamaluru
due as on (M), Krishna District, A.P — 520007 being bounded by : Total
31-Jan- apartment building boundaries are as follows : East : 33.0 Ft
2025* Wide Road —35.0Ft, South : Plot No.6 Of Pudi Venkata Naga
t ééngy:ég% g}s Sri Vidya Ft67.0, West : Velisela Brhamaiah — 35.0Ft, North
: Plot No.4 Of Pallaka Venkata Subba Reddy 67.0 — Ft . Flat
Of\:/?t% bl_cl)E)rngver no.SF-1 boundaries are as follows : East : Stair case & Lift,
Bank Ltd) South : Opento sky , West : Opento sky, North : Open to sky
Mr. M.D. Moin Rs.23,32,824/- All that part and parcel of Flat no.GF- 1 in Ground Floor with
3 (Borrower) (Rupees 14-July-2025. | Built up area admeasuring 750 Sq. ft together with Undivided
Twenty Three 21-Feb-2025 (Symbolic  |share of land admeasuring 35.5 Sq.yds out of total land
Mrs.M.D. Nasreen Fathima | Lakhs Thirty Possession) |admeasuring 852 Sq.yds in the apartment building called
(Co-Borrower) Two Thousand, ‘Reliance Towers’ situated at Door no.39-2-53/1, Assess-
Eight Hundred ment n0.1073106924 N.T.S.n0.506, Block no.20, Ward no.10,
Twent)ll ;:our I\P/Iatsjid SttresetbLRabb.iptet, M?fgara{?_pram, ugdelz J_u:]isdiclstiotn.m;
only atamata Sub Registrar office, Vijayawada, Krishna Distric
dg1e js on being bounded by the following boundaries :Boundaries for
an- the total apartment building Land as follows : East : Pichaiah
2025* veedhi, South : Property belongs to Amarapu Appalaswam
(Including all and others, West: PF;oerty belgngs to Sirip%rap%pMohandag
the exposure/s and others, North : Property belongs to Siripurapu Mohandas
of the borrower and others. Boundaries for the total apartment building Land as
V\gt:nII(_lEtgf follows : East : Open To Sky, South : Flat No.G-6, West :
Common Corridor, North : Open to sky
4 |Mr.UpputalaNaresh Kumar| Rs.20,68,199.53/- 14-July-2025. | All that part and parcel of Flat no.102 in 1 st Floor with Built
(Borrower) (Rﬂgﬁﬁsg&fy”ty 27-Feb-2025 (Symbolic | up area admeasuring 925 Sq.ft together with undivided share
Mrs. U 8;; tala Siva Eight Possession) | of land admeasuring 30 Sq.yds out of total appurtenant land
' P‘;‘r)vathi Thousand admeasuring 240 Sq.yds in the apartment building called * Sri
(Co-Borrower) ogiﬁg;‘%?gzd Krishna Homes’ situated at H.no.21-11/5-6, Plot no.5,
& Rupees and Sy.n0.23/2, 5 th Lane , Sai baba colony, Madhura Nagar,
M/s. Hosanna Bike Zone Firty three Vijayawada , Krishna District — 520011 being bounded by the
(Co-Borrower) %adgaagnélr/]) following boundaries : Boundaries of* Sri KrishnaHomes’ are as
: % follows : East : Plot No 14, South : Plot No 6 of Vijayarama
M/s. Hosanna Bike Service %fﬁgf“uﬁiﬁ%zg” Sastry, West : 40 Ft Wide Road, North : PlotNo 4 of P Kishore
(Co-Borrower) the exposure/s Babu. Boundaries of Flat no.102 are as follows : East : Opento
Ofvt/ri]t?\ I_?ggger sky, South : Open to sky, West : Lift, steps, Corridor and open
Bank Ltd) to sky , North : Open to sky
Mr. Patibandla Rs.32,54,508.26/- 15-July-2025. |All that partand parcel ofthe Flat no.GF-101in Ground Floor
5 VenkateswaraRao Rqueﬁ-rl;hf'-ﬁy 27-Feb-2025 (Symbolic | with Built up area admeasuring 2328 Sq.ft together with
(Borrower) AR oS Possession) |undivided share of land admeasuring 89.54 Sq.yds out of
Mrs. Damaalapati Venu Five Hundred total appurtenant land admeasuring 4768.60 Sq.yds in the
: Kumaﬁ aIrE1I %v%wt)e%?x apartment building called ‘INDIRA ICON ‘ Block — A (Lalitha
(Co-Borrower) paisa only) Block) in the approved Plan vide no. B.P.n0.213/2016/VJA
due as on Dt.11-7-2016 being approved by A.P.C.R.D.Ain Sy.no.256/
31-Jan-2025 * 1A of Kanuru Village, Kanuru Grama Panchyathi , Penamaluru
tksclang#dég% rael}s Mandal, Vijayawada District registrar , Krishna District being
of the borrower bounded by the following boundaries : Total land boundaries
with HDFC are as follows : East : Property belongs to Muppavarapu
Bank Ltd) Koteswara rao and Madala Ramprasad, South : Property be-
longs to Nagarjuna Hospital, West : Property partly Tonia
towers, road partly and others property, North : Property be-
longs to Muppavarapu Seetharama Sastry. Boundaries for
Flat no.GF-101 are as follows : East : Common Corridor, South
: Open to sky, West : Open to sky, North : Open to sky

*With further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realization.

However, since the borrower/Legal Heir(s) and Legal Representative(s) mentioned herein above have failed to repay the amounts due, notice is
hereby given to the borrower / Legal Heir(s) and Legal Representative(s) mentioned herein above in particular and to the public in general that the
Authorised Officer/s of HDFC have taken Symbolic Possession of the immovable property (ies)/ secured (s) asset described herein above in exercise
of powers conferred on him/them under Section 13(4) of the said Act read with rule 8 of the said Rules on the dates mentioned above.

The borrower(s) mentioned here in above in particular and the public in general are hereby cautioned not to deal with the aforesaid immovable
property(ies) / Secured Asset(s) and any dealings with the said immovable Property(ies) / Secured Asset(s) will be subject to the mortgage of HDFC.

Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act, in respect

of time available to redeem the secured asset/s.
Place : Vijayawada.

Date

: 16-07-2025

Sd/- Authorised Officer
ForHDFC Bank Ltd.

epaper.f'rnanc:iaﬁexpress.uumﬁ%. .
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